126 [RAJYA SABHA]

can only say, | have no words to reflect on this. | can only appeal to senior Members
of the House that there is need for him to think within. ...(Interruptions)... One
minute.

OBSERVATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, | need to put on record one thing which is relevant.
In this country, governed by rule of law, the arrest may be by an agency, by the
police, but sending someone to jail is not the police's job. ...(Interruptions).... It is
not the job of an agency also. A court, lawfully acting, sends a person to jail. So
anyone, ...(/nterrupt/ons)... Please listen to me. Anyone in this country holding
whatever position, of a minister or a Chief Minister otherwise, if he is in jail, it is in
compliance of a Remand Order given by a Judicial Magistrate and, therefore, the
assertion by the hon. Member that Executive is sending people to jail is not only
factually wrong, but legally also not sustainable, and ... (Interruptions)...
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